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‘and teachers of this school
iagitating against the mis-management of
i the school for more than a year;
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Gyan Bharti School, Saket

2089. SHRI N. E. BALARAM : Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government’s attention has

been drawn to the complaints against the |

Management of the Gyan Bharti School,
Saket (New Delhi) such as violating the
laws of the Delhi Administration Educa-
tion Act, bungling and siphoning off of
the school funds for other purposes, ab-
normal increase in the fees etc.;

[RAJYA SABHA]

‘| explanation or report given

To Questions
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(b) whether it ‘s a fact that the parents
have been

(¢) f so, what are the details in this

\regard and action taken thereom; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE

MINISTRY OF HUMAM RESOURCE
DEVELOPMENT (DEPTT. OF EDUCA-
TION AND DEPTT. OF CULTURE)
(KM. SELJA) : (a) to (d) Yes, Sir.
According to the information {urnished
by Delhi Administration, complaints have
been received against Management of the
Gyan Bharti School, Saket. Under Sec-
tion 24 of the Delhi School Education
Act, 1973 the Director of Education may
arrange special inspection of any school
from time to time and give directions (o
the manager requiring the rectification of
any defect or deficiency found at the time
of inspection or otherwise in the working
of the school. If the manager fails to
comply with any direction, the Director of
Education may, after considering the
by the
manager, take such action as considered
fit including stoppage of aid, withdrawal
of recognition or taking over of the
school under Section 20 of the Act except
in the case of a minority school. Delhi
Admin’stration has further intimated that
a special inspection of the school has
been conducted for appropriate action
under the Act.

Faculty Members of HT, Delhi

2090. SHRI BISHAMBHAR NATH
PANDE :
SHRI V. NARAYANSAMY

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether it is a fact that a large
oumber of the members of faculty of



